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SHRI ERA SEZHIYAN: Sir, I beg to call 
the attention of the Minister of Finance to the 
reported irregularities in the matter of granting 
income-tax exemptions to certain trusts in 
Maharashtra and maldistribution of essential 
commodities like cement in that State. 

THE " MINISTER OF" FINANCE (SHRI 
R. VENKATARAMAN): Mr. Deputy 
Chairman, Sir, I will, reply to it tomorrow. I 
am getting all the facts. 

MR. DEPUTY CHAIRMAN: All right. 
The Calling Attention will be taken  up  
tomorrow   afternoon. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI SITA RAM KESRI):  After 
2 P.M. 

MR. DEPUTY CHAIRMAN: The Minister 
will make the statement first and then we 
will... 

SHRI LAL K. ADVANI (Gujarat): The 
Calling Attention is generally taken up at 12 
o'clock. It was pointed out by the Leader of 
the House that it happens that the'Lok Sabha 
is also discussing the same Calling Attention 
and the same Minister is dealing with il. We 
have no objection to having' it at 2 o'clock. 

AN HON. MEMBER: At 3 o'clock. 
(Interruptions). 

SHRI LAL K., ADVANI: Inthe Lok Sabha 
it is confined to five Members only unlike in 
this House. I do not know whether it ever 
goes beyond 1 o'clock. It is invariably over by 
1 o'clock.    (Interruptions) 

THE LEADER OF THE HOUSE (SHRI 
PRANAB KUMAR MUKHERJEE) : As 
soon as it is over there, it may be taken up 
here. 

SHRI LAL K. ADVANI: Please fix a 
definite time. 

SHRI PRANAB KUMAR MUKHERJEE:    
We are keeping it at 2 o'clock. 

But   suppose   it or   and   one 
or two Members are left in the Lok Sabha, 
then. it .may ba taken over as 
soon as it is over there. 

-SHRI LAL K. ADVANI:   -Make it 2.30. 

SHRI "R. VENKATARAMAN Ma"ke it 
2.30. -It-is all right.       

MR. DEPUTY CHAIRMAN: All rignf. We 
will "take it up at' 2.30 tomorrow.-    Now,  
the -next Bill. 

I.; STATUTORY RESOLUTION SEEKING  
DISAPPROVAL     OF    .THE DELHI     
UNIVERSITY     (AMENDMENT)   
ORDINANCE, 198!. 

H|  THE   .    DELHI        UNIVERSITY 
(AMENDMENT)   BILL,  1981 

SHRI     JAGANNATHRAO" ' JOSHI 
(Delhi):   sqawroffi- nBWJT. U aCT- #> 
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tion Ltd. ami 1— 

 

From time to time Government of India has 
been receiving requests from friendly foreign 
countries having no university of their own or the 
Welfare Associations of Indians domiciled in 
foreign countries for affiliation of their institu-
tions of higher education to a university in 
India..." 
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THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
SOCIAL WELFARE (SHRIMATI SHEILA 
KAUL):    Sir, I beg to move: 

"That the Bill further to amend the Delhi 
University Act, 1922, as passed by the Lok 
Sabha, be taken into consideration." 

In the past, the Government of India had 
received requests from certain quarters in 
foreign countries for affiliation of their 
institutions of higher education to a university 
in India. 

A request, for example, from Dubai (UAE) 
was received. There was also a request from 
Mauritius for nomi-ating an Indian University 
to hold examinations for Mauritian nationals. 
The Government had been sympathe- 

tic towards such requests but since ia these two 
cases the requests had not been sponsored by the 
respective Governments   and   because  no   
university in India has extra-territorial jurisdic-
tion, it was not possible to accede to these 
requests.   In 1980 a request was received     from  
a  friendly     country, mamely,      the     Royal      
Government of   Bhutan,   f or   affiliation   of   
their * proposed     degree    college     to     the 
University    of     Delhi     for     three-year     
degree      course       and     they wanted 
affiliation to be granted with' effect from July,   
1981.    As  this was a formal     request     from  
a  friendly foreign Government, Central Govern-
ment was required to take a decision 
expeditiously.    The Government  considered the 
request in all its aspects and   came  to  the 
conclusion  that  itV is necessary to amend the 
Delhi University Act  for  the     purpose.    The 
Delhi University is a Central University  and it  
has powers to  admit  to its  privileges  colleges  
located  within its jurisdiction.    By virtue of 
article 245(2)   of    the   Constitution,   Parlia-
ment also has the power to amend the Delhi 
University Act so as to extend the   jurisdiction   
of  Delhi   University beyond   the     territory   of  
India.    In order to make it possible for the Gov-
ernment to accede to this request and to enable 
the University of Delhi to affiliate colleges 
outside India, it was decided   to   amend   
Section   5   of   the Delhi  University   Act.    
The   decision to amend the Act was taken by the 
Government in the first week of June, 1981   
when     Parliament   was   not   in session  and 
was  not  expected  to  be in session till the end of 
July,  1981. But, the Bhutan Government wanted 
the affiliation from July, 1981.    There was   no  
alternative  but   to   take   recourse  to  law-
m.aking  powers  of the President   by   issue   of   
an   Ordinance during the inter-session period.    
The Ordinance   was   accordingly   promulgated 
by the President on  9th June, 1981.    The   
Ordinance   empowers   the Government, if it is 
of opinion that it is necessary or expedient to do 
so in the public interest, to direct the University 
by order in writing to admit 
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to its privileges any institution situated 
outside India and the University will be bound 
to comply with such direction. 

The present Bill, which has been passed by 
the Lok Sabha, seeks to replace the 
Ordinance. I trust that the House will 
appreciate the objec tives of the Bill and give 
their wholehearted support to this measure. 

Sir, before I conclude, I would also like to 
clarify a few points which have been raised in 
connection with this measure. One important 
point that may be arising—and it has arisen in 
the mind of the hon. Mover of the 
Resolution—in the minds of the hon. 
Members is, what was the urgency for the 
Ordinance and why the Government could not 
"wait till the Parliament session. I have 
already clarified the position. 

Sir, objections may also he raised to this 
measure on the ground that it takes away the 
autonomy of the University inasmuch as it 
provides fot issue of directive to the University, 
which it is bound to comply with. Instead, the 
Government could authorise the University or 
make a recommendation in this behalf to the 
University. I would like to make it abundantly 
clear that Government have not the least 
intention to take away the autonomy of the 
University. The Government had to take this 
power because the question of affiliation of an 
educational institution situated in a foreign 
country was involved and this has to be 
considered by the Government alone in the 
light of the larger objectives of India's foreign 
policy. The ultimate decision whether to grant 
affiliation or not to a foreign institution has to 
vest in the Central Government. The power of 
the university to satisfy itself on various points 
concerning affiliation such as suitability and 
adequacy of accommodation, the equipment 
etc., qualifications and adequacy of teaching' 
staff, arrangements for residence, welfare, 
discipline, and supervision of students is still 
vested in the uni- 

versity and through inspection team etc., the 
university can ensure that the college does not 
lack in these facilities. There is also no 
question of any discrimination between 
colleges. 

It had also been suggested that other 
universities should also be given this honour 
of affiliating institutions. Here it may be 
pointed out that Bhutan Government wanted 
to affiliate its college to Delhi University 
which according to that Government enjoys a 
good reputation both in India and abroad. The 
Delhi University Act does not provide for 
affiliation of colleges and hence we proceeded 
to amend its Act. If a friendly foreign country 
wants affiliation to some other university, that 
is a separate matter to be examined on its 
merits. 

With these words, I request the House that 
the Bill may be taken into consideration. 

The  questions were proposed. 

MR. DEPUTY CHAIRMAN: The 
Resolution and the Motion are now open for 
discussion. Yes, Mr. Mad-havan. 

SHRI K. K. MADHAVAN (Kerala): Sir, I 
am surprised,... 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI SITA RAM KESRI):     
Speak in Hindi. 

SHRI K. K. MADHAVAN: Yes, I shall 
speak in Malayalam... (in Malayalam). Sir, 
this is my reaction. I know, I should have 
given two hours' notice. But since the hon. 
Minister dictated that I should speak in his 
language, I refuse to toe his line. Fortunate|y, 
we are in a democratic country. I refuse to be 
dictated by the powers that be. Sir,... (in 
Malayalam) 

MR. DEPUTY CHAIRMAN: If you speak 
in that language, nothing will be recorded. 
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SHRI   K.   K.   MADHAVAN:     You 
need not record. 

Sir, I am surprised by the haphazard v/ay in 
which the Bill is drafted. Sir, I draw your kind 
attention to line No. 12 of this Bill, as it has 
been passed by the Lok Sabha. In the twelfth 
line the words are "or expedient so to do in the 
public interest". I do not know what exactly is 
the necessity of this particular word "the", the 
definite article. I think the country should feel 
ashamed that a Bill to be read by people 
outside India will think that the Bill has been 
drafted by people who do not know the 
fundamentals of English language, even 
grammar. Sir, in English language the definite 
article is used for a particular purpose. Here 
the words are "the public interest". I want to 
know what exactly is the public interest. Is it a 
vested interest, I do not know. So, I am 
pointing out this because our Bills are drafted 
in a haphazard way, in a clumsy manner, and 
the Bills are introduced and sometimes pushed 
through just as a baker bakes bread or fakes. It 
has been seen very often that the Indian 
Judiciary has to slash down many of our 
legislations, many of the sections of our 
legislation. Why? Because we do not give 
proper consideration to the Bill. The 
Government are least tolerant to the voice of 
the opposition. Sir, this morning we have 
witnessed a scene—we Members on this side 
who are usually unprovoked, who are usually 
much more disciplined, one hundred times 
more disciplined than those sitting on that side 
had to protest. 

SHRI HAREKRUSHNA MALLICK 
(Orissa): We have witnessed a scene; they 
have committed a sin—in different spellings. 

SHRI K. K. MADHAVAN: We have 
witnessed that scene. The Prime Minister has 
been very often saying that opposition 
members—which opposition, I do not 
know—do not cooperate.      What  is  the  
type  of  co- 

operation the Government is not getting? By 
'co-operation' if the Government means 
'surrender' by the isition, we refuse to 
surrender. This is a country which wants 
democracy to flourish. So, the co-operation of 
the opposition is the co-operation between 
equals, not co-operation of the slave with a 
master. But unfortunately, the present day 
attitude of the Government is as if master-
servant relationship exists, or should exist in 
this country between the Government and the 
opposition. 

That apaTt, let me come to the relevant 
point. The relevant point is that the Bill seeks 
to enhance the amplitude of the jurisdiction of 
Delhi University. By this Bill which seeks to 
substitute the Ordinance which itself has no 
justification, the effort is to give extra-
territorial jurisdiction to the University as has 
been stated by the hon. Minister. The hon. 
Minister has mentioned the circumstances in 
which this amendment has become necessary. 
As my friend who spoke earlier from the 
opposition said, these are not unforeseen 
matters; these are not urgent matters also. Sir, 
you know the law; you know the Constitution; 
you are a lawyer. What does the Constitution 
contemplate? The Constitution of India 
provides for Ordinances, but Ordinances are 
required and Ordinances are justified on'y 
when matters of urgent importance and 
unforeseen matters are forthcoming. No matter 
has come as unforeseen, nothing urgent also 
his come. This is a long-pending matter and in 
such a matter an ordinary Bill for legislation 
was the only course, and the lawful act of 
legislation. That is what was expected of this 
Government. But now you see, we come 
across hundreds of Ordinances in a year. This 
Government has become a Government of 
Ordinances. What does the Ordinance speak? 
The Ordinance speaks eloquently of the lack 
of confidence of this Government in 
Parliament. Why? It is because th« Govern 
nent wants to have everything in its own way.   
This attitude has tu 
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change. I am not opposed to the idea of 
Indians abroad or even other people from 
other countries who do not have the luxury of 
having their own University, getting 
affiliation of their institutions to the Delhi 
University. That may be permissible. But why 
should the Government inflict upon this 
University in an arbitrary manner "that the 
University should abide by the direction, even 
if i* is in writing given by the Government? 
The Universities should have freedom. Much 
TTW- e serious is the fact that by :his 
Ordinance the Government cuts across the 
autonomy of educational institutions. That is 
the sad state of affairs and I am sorry at it. 

 

 



283    Delhi University [RAJYA SABHA]   (Amdt.) Bill, 1981      284 
feat- r  

DR. M.M.S. SIDDHU (Uttar Pradesh ): 
Mr. Deputy Chairman, Sir, this Bill betrays 
the lack of confidence in the University of 
Delhi. It encroaches upon the autonomy of the 
Delhi University, as well as doubts the 
wisdom, the patriotic sense of the academic 
fraternity of the whole country, T will come to  
these points 

one by one. It is ssdd that this Ordinance was 
brought forward because there was an urgency 
about it. According to the debate in the Lok 
Sabha, it is said that the Government of Bhutan 
mooted out this question in February, 1980. 
After sometime the matter gathered dust and 
then, after a year, there was a meeting in the 
Ministry of External Affairs. What an urgency, 
for one year nothing was done? On June 9 an 
Ordinance was passed after having gone into 
the modalities on April 15, 1981, and on 10th 
of July, 1981, the Royal Bhutan Government 
formally moved the application. Within that 
time the whole thing could have been 
discussed with the University of Delhi. Since 
the year 1980 there was enough of time. Then, 
it is said that it is a matter which is such that it 
cannot be left to the University to decide. It is 
a matter of foreign policy. May I know 
whether education is a matter of commodity or 
it is a matter of the standard to be kept by the 
Delhi University? Who are to be admitted to 
the Delhi University, who will be given the 
proper type of education—all these things are 
for the Delhi University authorities, the 
academic faculty, to-determine. 

May I know whether the application for 
affiliation of any college has been scrutinised 
thoroughly, whether there are the teachers of 
the requisite qualifications, whether the library 
facilities and other facilities are there? The 
subjects in which they can be granted 
Eiffiliation—has this question been gone 
through? And if that was gone through, who 
did it? Was it the Inspectors of the University 
of Delhi who went there or it was somebody, a 
bureaucrat, sitting either in the Embassy or in 
the External Affairs Ministry, who did and 
recommended it? We know it very well that 
they are not qualified to determine whether the 
college is of the   standard,   whether   it   
fulfills   all 
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the conditions of the rules and regulations 
which have been laid down by an academic 
institution. 

Sir, it has been said, I quote it from the 
speech of the hon. Minister, p. 4600 of the 
Lok Sabha debate dated 26th August, 198i: 

"If a friendly foreign country requests 
the Central Government, It becomes a 
matter of foreign policy and a decision in 
this regard is required to be taken to fulfil 
the objective of foreign policy. Such a 
decision cannot "be left to the will of an 
autonomous body because they may have 
certain members who might disagree. Then 
the relations between our country and 
friendly foreign country may get upset or 
may not be in the right way." 

Now, whole of the teaching will be conducting 
by the faculty. Examinations will be 
conducted. If you direct the University to do 
something and if the academic faculty does 
not want it, there will be greater friction rather 
than seeking cooperation of the faculty and 
ironing out the differences, if there are any. 
Therefore, the better course would have been 
to leave it to the University to decide that 
matter. It would have been far better if the 
University were associated with the whole 
exercise. 

Now I come to the other part of it. This is 
not only happening in one university. There 
are States wTiere the Chief Ministers are, 
against the rules and regulations, admitting 
certain colleges for affiliation to the 
universities. I do not want to name them. 
There are certain institutions which, against 
the recommendations of the faculties, have 
been asked to be included in the list of 
institutions. Will it be good for anyone? 

Again the question arist who are the 
welfare organisations whose applications you 
want? Are those welfare    organisations      
Government 

bodies? Those organisations can com-
mercialise technical education—medical and 
otherwise—that may be the only 
consideration. I need not go into it. 

MR. DEPUTY CHAIRMAN; That will do. 

DR. M. M. S. SIDDHU: I will take-a 
couple of minutes because this is a matter 
where encroachr/ient comes. After all what is 
public interest? 

MR. DEPUTY CHAIRMAN: Please 
conclude because time is short. 

DR. M. M. S. SIDDHU; I know, Sir. One 
thing is there. These matters are such on 
which Academic Committees should decide. 
On university   education,   you   have   had   
so 

i many commissions from Sadler Commission 
onwards. I may repeat what 

I the Sadler Commission said. In the year 1922 
when the Delhi University 

I Bill was brought in. it was said that the 
harmonious working of the multi-colleges 
which will formulate the university was a 
'must' for it. May I know, after this foreign 
college has been admitted, will they also be 
admitted for representation on all the 
academic bodies, to which they must become 
entitled? What if their number hypothetically 
becomes more? In the Act you have got it. 
Under the Act there are other, provisions 
whereby such colleges will be entitled to be 
directed by any department of the academic 
bodies, on the executive bodies and faculties. 
Has the Government thought over this aspect? 
May I ask that question? That is why the 
lacunae and there is distrust. 

May I say that I protest against the word 
that the university has to be directed by any 
department of the Government? It will be 
better if they run the university and do away 
with autonomy. Let them run the university 
itself and appoint whomsoever they like as if 
the relationship js as between a master and the 
slave, or a master and the servant.    I     do     
not 
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[Dr. M. M. S. Siddhu.] 
understand this sort of attitude com 
ing    , ion. 

he uni-
versities have grown is on the basis of Oxford 
and Cambridge where the universities have 
tbe right to do what they W 

I   will   say   one   word   and finish. 
When  this BUI of  1922 on the Delhi 
sity was being moved, at '-hat 
time the- British Government kept it 
to itself which degrees will be taken 
ie   Delhi     Univer. 
was not to decide it. They said that 
British  Government had  got  the 
know-how to do so, the Delhi Uni- 
ity   could   not   do   so. I am re- 
Gov-d to deprive the Delhi University  of,   
today   our  own   Government is depriving it 
of. It ij depriving  it of its  rightful place. 

DR. SARUP SINGH (Haryana): Sir, I am 
not as outraged as my colleague here. 

MR.   DEPUTY   CHAIRMAN:   Only 
five minutes,  please. 

DR. SARUP SINGH;   But you will 
have to  give me more  time if you 
ms to  speak  in  a language... 

MR. DEPUTY CHAIRMAN: He is a very 
learned man. You can put it shortly. 

DR.   SARUP   SINGH:     I  will   also on the 
amendment which I will move later. 

I have one worry which I also explained to 
the Minister. Unfortunately, her notion of the 
autonomy of 

y is not what we university   
think    it' should   be.   She said,   for   
instance,   that  the   University will still have 
the right to.send a   team    which    will  find  
out  what 

and so 
forth. Now, she thinks that the autonomy is 
confined only to this, that we should know 
how many teachers they have, what kind of 
build-they   have   and   so  on and so 

 this is not university 
  Autonomy means that the 
;ken    by  the  university 
about    whatever    matter,   aca- 
  matter,  executive   mattei"   and 
EO on and so forth. However, I under 
stand  the difficulties of  the  Govern 
ment—and    these    difficulties are re 
flected in the amendment \ am going 
to   move.   I want   to   say one thing 
straightway.    I  am  very   happy that 
the  Dell: vre   the  > 
right now to have a college in a foreign 
country, I want to assure the and everyone 
else here that -111 treat that college in that 
foreign- country with the same respect and 
consideration that we give to our own 
colleges. 

My friend is worried about their coming on the 
Academic Council. Of course, they will come. 
They will come on the Executive Council also. 
In fact, we will have to do more planning and 
at some stage, I hope, we will be able to 
establish between ourselves and that country 
excellent emic relationship and we hope also 
that sooner than later they will have a 
university of their own which we will support 
in every way possible. I want, therefore, to say 
that,? nobody in Bhutan or elsewhere should 
think for a single moment that any Member of 
this House, is against our association with 
Bhutan. , Our conflict with the Bill is of an-
other kind and that, j am afraid, 1 will have to 
explain when I come to my amendment. At this 
stage I want to make a request to the Minister 
that she should not have said— , reported to 
have said in the Lok Sabha—that ?ince it 
involves foreign policy it cannot be left to an 
autonomous organisations like the Delhi 
University. I can assure you here that the Delhi 
University is as much concerned about national 
interests as anyone else. 

MR.    DEPUTY    CHAIRMAN:   She has  
said  it here  also. 
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DR. SARUP SINGH; But to think that 
autonomous organisations in India will not 
look to the larger interests of the country 
which involve our foreign policy is, I think, 
unfortunate. However, I can understand. There 
can be local problems, there can be 
disagreements and so on and so forth, but I 
don't think Bhutan should also mind our local 
disagreements. 

On one point we all agree—that we want 
the college to become a Part of the Delhi 
University. We want to give them every 
possible academic assistance and, in the 
process, we want to improve our standards 
and, hopefully, also their standards. In fact, 
our intention is very honourable and very 
honest. Therefore, let nobody misunderstand 
us. Nobody in this House, whatever he may 
think of the Bill, is unhappy about what is 
happening. We do want that association—
because I have been told that we have caused 
embarrassment to the Bhutan Government. If 
we have caused any embarrassment to the 
Bhutan Government, I am afraid, the 
embarrassment has not been caused either by 
the Delhi University or by some others here. 
The embarrassment has been caused by the 
clumsy drafting of the Bill—the clumsiness of 
which I will discuss when I come to my 
amendment. One word more and I will have 
done. 

Fortunately, Bhutan is a very friendly 
country. We will be delighted to have any 
kind of association with them. But the 
Minister also mentioned some associations of 
Indians in  other countries. 

AN. HON.     MEMBER:     Mauritius. 

DR. SARUP SINGH. No, no, no. I am not 
worried about Mauritius either. We have 
excellent relations xvith them. In fact, when I 
was the Vice-Chancellor we gave an honorary 
doctorate to Sir Ramgoolam, the Prime 
Minister of that country at that time and who, 
I presume, is still 

the Prime Minister. We have excellent 
relations with them and we would like to 
develop the relationship both at the academic 
level and, I hope, at the political level also. 
No, I am not worried about it. 1 am worried 
about something else. Indian Associations, let 
us say, in Canada, where Indians are staying, 
are starting their schools today. Tomorrow 
they urill start their own colleges.   And  I   
assure  you5    unless 

• their standard is reasonable, it will 
I not be acceptable to the universities 
.there, and they may say to our Fore 
ign Minister, "Please, you ask the 
{Delhi University to recognise us." 
I Mind it, we are not dealing with the 
I foreign policy question at all, we are 

dealing with Indian nationals abroad. 

 
 Now when it comes to the Indian nationals 
abroad, for God sake, leave the initiative with 
the Delhi University. Do not take a decision in 
the External Affairs Ministry because then we 
will insist that we are not dealing with a 
foreign policy matter, we are dealing with our 
own nationals abroad. Then we will tell them, 
"All right. If you want your children to get 
B.A. (Hons.) or M.A. degrees of the Delhi 
University, you must maintain our standards 
and we will ensure that suitable facilities are 
provided, and so on and so forth." Therefore, 
my request to the Minister is to consider one 
thing. We are in spirit with you. But my worry 
is .that you are taking a decision which jCan 
have very large implications, : and those 
implications you should be 
 careful about. And if you do not take 
, the Delhi University into confidence 
I. ..(Time-bell     rings)-    Mr.     Deputy 
Chairman, a few words more. T0 say I that the 

Delhi University cannot take |a decision about 
these matters or that "these decisions cannot be 
left with Uhe Delhi University, is unfortunate. . 
The Delhi University has been chosen , by 
Bhutan because it is a good unl-j versity. I hope 
other friendly coun-, tries will select us. It is not 
our faull i J if they want to select our univer-1   ' 
sities. We will be delighted. Let them 
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[Dr. Sarup Singh] 
join other universities, and so on and so forth. 
But be careful. For God sake, do not take a 
decision in a hurry because you are amending 
an Act of the Delhi University, When you 
amend an Act, it becomes a permanent 
feature of the University functioning and, 
therefore, you have to clarify your intentions 
and your aspirations^ or whatever they are. 
Just don't say straightaway a college or an 
institution in a foreign country. 

Sir, the rest I will say when I come to my 
amendment, which I hope 1 will have the 
time to move. 

Thank you very much. 
MR. DEPUTY CHAIRMAN; Mr. Santosh 

Mitra. You have three minur tes. 
SHRI SANTOSH MITRA (West 

Bengal): Only three minutes. AH 
right. Mr. Deputy Chairman, Sir, I 
would like to make some observa 
tions on the Delhi University (Am 
endment) Bill, You have been kind 
enough to allot only three minutes 
for me. I do not know what points I 
will be able t0 make. In the first 
instance, j must say that the langu 
age of the Bill smacks of the autho 
ritarian attitude of the Government. 
1 hope such a language will not be 
found in any Act of the Indian Uni 
versities. Already my friends have 
mentioned about it. Here it is stated: 
"...direct, by order, in writing... 
and the University shall be bound to 
comply with such direction". Just now 
the hon. Education Minister said 
that      the      autonomy of        the 
University, has not been taken away. What 
does it mean? I want to mention one thing. 
Though opportunity has been given to the 
University to consider whether a particular 
college is worthy of being affiliated or not, if 
that particular college does not fulfil the 
conditions or maintains the academic norms, 
will the University enjoy the right of 
disaffiliating that college? Nothing has been 
mentioned about it. So what to the guarantee 
of maintenance of the acade- 

  mic nor.ms in that particular college? 
In the name of the Delhi University they will 
get the certificates which will be very 
valuable for them, but if they fail to "maintain 
standards, if they fail to maintain the 
academic norms, how can it be checked? Will 
the University enjoy the power of inspecting 
or disciplining those institutions? I do not 
think such provisions have been made and the 
University is only under compulsion to grant 
affiliation at tHe desire of the Central 
Government. For the sake of foreign policy if 
such things are done; it is dangerous for our 
education. And I think it is a clear in-
fringement of the academic autonomy of the 
University. 

The language is also objectionable. So, my 
opinion is that the language should be 
changed if at all this facility is to be extended 
to the colleges of other states. (Time bell 
rings). One minute. 

j support the amendment moved by Dr. 
M.M.S. Siddhu and Dr. Sarup Singh which 
will be respectable for the University. 

The language in which it has been drafted 
is not suitable. Rather it is objectionable. 

With these few words, I conclude. 

PROF. RASHEEDUDDIN KHAN 
(Nominated): Mr. Deputy Chairman, Sir, I am 
preplexed a'.; to how I should submit my 
considered view at a point when the 
Ordinance has been promulgated and the Bill 
substituting the Ordinance has already been 
approved by the Lok Sabha and now it comes 
to Rajya Sabha on the assumption that there 
will be no voice of dissent worthy of 
consideration by the Ministry of Education of 
the Government of India. If T submit the valid 
reasons for which I am opposing the Bill 
particularly to avoid embarrassment to the 
Ministry of Education and the Government of 
India and the University of Delhi and the 
people of India, it might appear 
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too late in the day. But still, Sir, I have been 
left with no choice but to opt for the more 
difficult option of hoping that the Minister of 
Education might be able to examine and 
discuss it with the colleagues and the 
leadership of the parties to avoid much more 
complications which will be in store if this 
Bill is passed. 

I have no intention to embarrass the 
Government of India or the Ministry or 
Education with which I have been associated 
in a variety of way3 or the University of Delhi. 
But the fact remains that the more one 
examines the Bill, one finds many as-pect3 
vitiating not only the ethos of an open 
university and democratic polity for which 
the ruling party ha3 done as much ag any 
other party. They would also lea,} to endless 
complications in the working of the University 
of Delhi itself, leading to consequential . 
alternation, modification and amendment of 
the provisions of the Act, of the original 
statute. It upsets the equilibrium of the Act. It 
upsets the. whole framework On which the 
Delhi University  is working. 

I will give you some examples. First and 
foremost I would say that I agree with Dr. 
Sarup Singh and Dr. Siddhu, both my seniors 
and eminent educationists. Here I think the 
division of the House is very largely between 
the educationists and othera because we are 
agonisingly acquainted with the dimcultes of 
the working of the University. Therefore, it is 
not a division partywise or otherwise. Sir, the 
fact remains that we are acquainted with the 
difficulty of the Government of India when a 
formal request comes from a friendly 
neighbouring country like Bhutan. ' jgfe are 
also acquainted that a proposal has come from 
another friendly country. 

Point number ohe is: Is there anv precedent 
in any democratic country where such an 
omnibus clause has been, inserted into the Act 
of any university? I doubt it. Welcoming a 
thing at an emotional level is one thing' and 
weleomir/g a thing as an integral part of the 
structure within the 

framework of the statute is another. 
Therefore, this all-comprehensive clause 
vitiates even the limited purpose for which it 
is being brought. If you only wanted a college 
from Bhutan to be affiliated or you wanted a 
college from Mauritius or the United Arab 
Emirates to be affiliated, you could have 
mentioned "neighbouring, countries" or 
"developing countries." Here you have made 
an amendment which is comprehensive 
enough to say that any institution situated 
outside India, from the North Pole to the 
South Pole, from east to west, of any latitude 
and longitude, can be included. As Dr. Sarup 
Singh pointed out, welfare organisations Of 
Indians may ask for it. AH welfare 
organisations of Indians which are of a 
different character—some are genuine, some 
are spurious—ask for it, it may be embar-
rassing for you to say "No" at that time. As a 
matter of fact, foreign policy will be much 
more involved at that time. 

Further If your purpose was limited to 
Bhutan, you could have said "friendly 
neighbouring countries." I can understand it. 
But even that should have been followed by a 
corresponding amendment in other Acts. 
Even that has not been done. 

  
Further the principle   autonomy is not one °f 

those hairy-fairy principles for which hare-
brained eccentric academics like Dr. Siddhu, 
Dr. Sarup Singh and Rasheeduddin Khan shout 
because they have nothing else to shout for. 
The autonomy of a university is an integral part 
of the democratic culture. Those w*10 are 
elected representatives of the people must re-
cognise that democracy must percolate to every 
organ of life; it must percolate to the 
universities, it must percolate to other 
organisations. We are concerned with 
autonomy because we are concerned with the 
sovereignty of India, because we are concerned 
with the democracy of India. Had we not been 
concerned with the democracy^ and 
sovereignty of India, we would not_ have been 
concerned with 'autonomy of the university, 
whicH is "an'integral 
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part of the whole. The autonomy of the 
university does not mean the sovereignty of 
India only; it means several other things. 

The Act of the university in section 5 has 
mentioned about the territorial jurisdiction of 
power. It says very clearly that "the powers of 
the university conferred by Or under this Act, 
shall not extend beyond the State of Delhi." 
You have specified the State of Delhi as H3 
jurisdiction. Only the Jawaharlal Nehru 
University is excluded. You can say here "... 
and neighbouring countries". The amend. 
ment could have been... the State of Delhi and 
neighbouring countries of India". And you say 
here that no educational institution beyond 
those limits ehali be affiliated to the Delhi 
University. For the last 50 years this has been 
the jurisdiction of the University and the 
whole university ethos has been built unit. 
Further section 7 says, ".. .teaching in 
connection with the university courses shall 
be conduc. ted under the control of the 
Academic Council by teachers of the 
universal." If you admit a college from other 
countries which are sovereign entities within 
the terms of international law and U. N. 
system, how will you exercise identical 
control without contravening international 
law? If you contravene international law and 
impringe on it, it might become a belligerent 
act °n the Part of the University of Delhi and, 
therefore, on the part of the Parliament of 
India. Therefore, you will interfere in the 
domestic jurisdiction of Bhutan. These are the 
problems which have to be examined. I am 
surprised that the Education Ministry had not 
taken into confidence several people inside 
Parliament and outside Parliament who are 
acquainted with the problem. 

Still further if you go on, the Academic 
Council is the highest body in terms of the 
academic aspect of the university. It will have 
control and general regulation over, and 
responsibility for, the maintenance of 
standards of the institutions.   How 

can they exercise it? These are problems 
which are terrifying. Then it says "it shall 
have the right to advise the Executive Council 
on all academic matters." Now, if the 
Academic Council can advise about a college 
from Bhutan being affiliated, it can advise 
about disaffiliation also, as one of the 
Members said. Then what will happen? You 
have all these things in Section 29 of the Act. 
Then 6 P.M. you have Section 30. Then T 
come to Ordinance 21, (Time bell rinos) 
Ordinance 21 dealing with recognised 
institution, is very clear. It emphasises many 
things. It is not conceivable within the 
framework if international law for India to 
affiliate a college outide India and exercise 
jurisdiction as stipulated in Ordinance 21. if 
not, are we "hen opting for two standards, one 
for those affiliated from within the country, 
and the other for those affiliated from outside 
the country? If so, are you diluting the 
standards for compassionate reasons °f 
pursuing you policy at the expense of 
academic excellence and thus landing 
yourself in trouble? (Time bell rings) Sir these 
are the problems. You may stop me. I am not 
interested in hearing my voice... 

MR. DEPUTY CHAIRMAN; But your 
time is Over. We have to finish the business 
within a stipulated time... 

PROF. RASHEEDUDDIN KHAN; 1 have 
been nominated so that 1 can mention at least 
occasionally all these things... 

MR. DEPUTY-CHAIRMAN; Please try to 
conclude how. 

PROF RASHEEDUDDIN KHAN: Lastly 
Clauses 7, 8 and 9 of Ordinance 21 are 
appalling. Here it says, "No institution shall 
be recognised... unless the Executive Council 
are satisfied that the teachers therein...". 

MR. DEPUTY CHAIRMAN; All points 
are there. This is an overriding power. Now 
please conclude. 

PROF. RASHEEDUDDIN KHAN: An 
right, 1 reserve mv right to make 
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more submissions    when I :nove my 
amendment... 

MR. DEPUTY CHAIRMAN; The time is 
limited. There is a limit of one hour and we 
have already exceeded that limit, 

PROF. RASHEEDUDDIN KHAN: But i 
know the time of the House has been taken for 
other purposes also. I hope sometimes you feel 
indulgent towards a problem of thig kind. I am 
only anxious to avoid embarrassment to the 
Government of India in future. It is better to 
stop now and look back again. We are for the 
most cordial relations with Bhutan, we are for 
the most cordial relations with the neighbours, 
but not in a manner which might cause us an 
embarrassing situa-* tion later. The intentions 
are g°od but the implications are verV compli-
cated. This ig what I submit at the moment. 
When I come k> my amendment, i shall explain 
why I have moved that amendment. 

MR. DEPUTY CHAIRMAN; Now Shri 
Jagannathrao, please reply to the debate. 

 

"That the Government will direct., versity is 
bound to accept..." 

 

SHRIMATI SHEILA KAUL; Sir, I am 
happy that so many hoh. Members have 
participated in this discussion and have given 
their valuable views. But there has been a 
misunderstanding and I think that when I 
made my statement I should have been more 
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clear. So, 1 have to repeat the reason why it 
took time for the Government to examine the 
matter. The reason wag that Constitutional, 
and legal issues in connection with various 
Acts of Central Universities were required to 
be gone into in consultation with the various 
concerned Ministries including the External 
Affairs Ministry. It is not correct to say that 
the final decision was taken in April 1981. Tn 
April 1981 there was only an inter-
departmental meeting. The final decision at 
Government level was taken in the first week 
of June 1981. The request of the Bhutan 
Government was received to start the college 
from July 1981. It could not be foreseen that 
this would happen this way and the Bhutan 
Government would like their college to start in 
July 1981. At that time the Parliament was not 
in session and so this Ordinance was pro-
mulgated. 

Shri Bharadwaj was trying to help me by' 
explaining why this happened a'nd he has given 
the dates very clearly. I too had mentioned 
these. There ia no lack Of confidence and I 
would like to say that foreign policies of 
Governments are not entertained by 
universities. That is the work of the Ministry of 
External Affairs. Similarly academic 
requirements are the responsibility of the 
University. 1 am very happy that Dr. Sarup 
Singh is satisfied and he said that Delhi Univer-
sity is right on the top of all other universities in 
India. There was a special mention to the Royal 
Government of Bhutan which wanted their . 
college t0 be affiliated only to Delhi University. 
The requests from other places were not from 
their Governments. The request was from 
associations. We have not taken any notice of 
such requests. Some mention was made to 
Indian Association in Canada. We are not 
entertaining such requests which are not coming 
from Governments. From Canada the request 
was not from the Canadian Government. We 
deal with 

requests only from    Government to 
Government level. 

To the point raised by Mr. Madha-van, I 
have already repeatedly said that the Bhutan 
Government wanted their college t0 start from 
July 1981. Since Parliament was not in 
session, the Ordinance was promulgated. This 
was the only reason and there was no other 
reason for bringing it. 

Some objections have been raised I against the 
word "direct". Hon. Members will agree with me 
that there are s'ome terminologies that are is use. 
They have to be made use of. For instance, in the 
legal terminology, tl\ere are certain thi'ags, there 
ars certain words that are used like "direct". You 
cannot make use of the words like "suggestion" 
or "asking for" etc. It has to be "d:irect" only. It 
is a legal terminology and that has to he used 
which we do not like. But it has to be used and 
we cannot just help it. I hope you will bear with 
me when I say that this terminology is there 
which has to be used and which is there for being 
used. 

I am very granteful to you all for you have 
all been very indulgent in taking such an 
interest in the Delhi University (Amendment) 
Bill and I hope you will all get together to 
pass this Bill so that our friend3 abroad may 
also feel happy about it. Thank you. 

MR. DEPUTY CHAIRMAN; I shall put 
the Resolution to vote first. 

The question is; 

"That this House disapproves the Delhi 
University (Amendment) Ordinance, 1981 
.(No...4' of. 1981). promulgated by the 
President on Th*e 9th June,  1981." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN; The 
question is: 

"That the. Bill iurther_ to^ amend I    the 
Delhi University Act,   1922,  as passed by the 
Lok Sabha, be taken into consideration." 
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The Motion was    adopted. 

MR. DEPUTY CHAIRMAN; We shall 
now take up the clause-by-clause 
consideration of the Bill. There are five 
amendments, to Clause 2. 

Clause 2—Amendment of     section 5. 

SHRI SYED SHAHABUDDIN (Bihar): 
Sir, I beg to move: 

1. "That at page 1, for lines 11 to 
15, the following be substituted 
namely: — 

'the University may, if it is of the opinion 
that it is necessary or expedient so to do in 
public interest, after obtaining the recom-
medation of the academic council and after 
informing the Central Government, admit to 
its privileges any institution situated outside 
India unless the Central Gov. ernment 
objects to the proposal in writing within 
thirty days of ' the receipt  of the  
intimation." 

DR. M.M.S.SIDDHU; Sir, 1 beg to move; 

2. "That at page 1, for lines 11 to 
15, the following be substituted, 
namely: — 

'the University may, On a proposal to 
be initiated by the Government of India 
in this regard, admit to its privileges any 
institution   situated outside India. 

In case the University, for reasons to 
be recorded in writing is unab]e to agree 
to the proposal Of the GovernmeVit as 
above, the matter shall be referred to the 
Visitor whose decision in the matter 
shall be final.' " 

[The   amendment  also  stood   in   the name 
of Dr. Sarup Singh,] 

PROF.   RASHEEDUDDIN     KHAN: 
Sir, 1 beg to move; 

3. "That at page 1, line 12, for the 
word 'direct' the word 'recommend' 
be substituted." 

5. "That at page 1, line 14, after the 
word 'shall' the words 'consult its 
concerned statutory authorities regarding 
such a recommendation and take action 
accordingly' be inserted." 

The   question   was   proposed. 

MR. DEPUTY CHAIRMAN: Mr. 
Shahabuddin, you have got anything to say on 
this? I think you have already made your 
points. 

SHRI SYED SHAHABUDDIN: I will 
have to speak on this, Sir. Sir, the affiliation 
of foreign educational institutions or foreign 
educational bodies to our institutions in not a 
new experience. I Know that Patna Uni-
versity, my Alma Mator, was responsible for 
a long time for higher education in Nepal. I 
also know of another thing. I conducted the 
examinations of the Calcutta University when 
I was posted in the Indian Embassy in Ran-
goon. There I was conducting the 
examinations of the Calcutta University and 
the West Bengal Board of Secondary 
Education. 1 know that even today the 
Ce'ntral School Organisation and the Central 
Board of Secondary Education, both of them, 
have got considerable number °' secondary 
educational institutions in foreign countries 
affiliated to ^hem. But this relationship, Sir, 
between a parent body in India and its 
affiliates abroad must be a harmonious rela-
tionship and H cannot be in the form or style 
of a forced marriage. 

Sir, the Ordinance which we are trying to 
replace, Ordinance No. 4 of 1981, was, to my 
mind, not at all justified. I d° no*> think that 
the Minister has made out a case of urgency. 
Where does the urgency arise? The urgency 
would have arisen if an examination was due. 
But that was not so. 

MR. DEPUTY CHAIRMAN; You please   
speak  on   your   amendment. 

SHRI SYED SHAHABUDDIN: You 
j    have to give me a  little more time, 
Sir.    I  believe  that  this    Ordinance 
'     had no justification and it is only an 
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expression of the mania for Ordinance-
making which thia Government seems to 
suffer from. It is a permanent and continuous 
prodesfs of derogation of the legislative 
power of thig Parliament. 

Sir, I also think that the present 
Government does not attach much 
importance to higher education and I think it 
views it with nothing but contempt and that is 
implicit in the language of the Bill as it stands 
today. 

Coming to the particular amendment of mine, 
Sir, my amendment is really procedural. In 
fact, the Bill itself is procedural. The objection 
is to the words ''direct" and "bound", because 
they remind us of the creeping 
authoritarianism in the country and it seems 
that the way it is worded, it enhances 
bureaucratic control rather than create an at-
mosphere of academic freedom. The Minister 
herself, after admitting that the Universities 
should have autonomy, went on to say that the 
final decision-making power in the matter 
must rest with the Government. This is the 
crux of the problem. I completely disagree. I 
would say that in a matter like this, the final 
decision-making authority must lie with the 
University. Mr. Deputy Chairman, I am not 
thinking in term3 of a complete break-down of 
relationship between the Government and the 
University. I envisage a situation in which 
there has t0 be a mutual consultation, there has 
to be an agreement, between the University 
and the Government. But to say that the final 
authority lieg with the Government, to my 
minds, is not in accordance with the spirit or 
the soul of academic freedom. (Time bell 
rings). I will take one-minute more. I envisage 
a situation in which a foreign institution may 
not necessarily go to the Indian Government. 
It may directly approach the University. In that 
ease, to my mind, it is the duty of the 
University to inform the Government  and  to 
seek  its  advice,  In 

the same manner if the request is received by the 
Government. I would say that it would be 
incumbent on the pari of the Government to pass 
it on to the University along! with whatever it 
has to say on the subject and then leave the 
matter to be decided by the appropriate 
authorities of the University body. If the 
University finally says, 'Yes', everybody is 
happy. If the Univer- < sity finally says 'No', I 
would say the same review procedure can be de-
vised, and to that extent I am in favour of the 
amendment that has been placed before the 
House by my respected colleague, Dr. Sarup 
Singh, that the Government may then seek • to 
refer the matter to a higher level in the 
University itself to the Visitor of the University. 
In brief, the University should be treated as a res-
ponsible organisation, as conscious of the 
nationali interests as the Government of India or 
its bureaucracy, (Time bell rings). And the 
Government should not be allowed t0 ride rough 
shod over it determine academic questions by a 
fiat. 

DR. M. M. S. SIDDHU; Can we both 
speak on this? 

MR. DEPUTY CHAIRMAN; No. It is 
quite clear. 

DR. SARUP SINGH; There is something! 
to be spoken because, unfortunately, the Bil] 
has been drafted in a manner nhat it 
humiliates the Delhi Univtrsity. And I am 
moving this amendment to save the 
Government of India embrrassment and to 
save the Delhi University from humiliation. 
In fact, what I am saying would achieve their 
purpose. What do they want? In thjs case the 
Bhutan Government has approached the 
Government of India, requesting them that 
one of their colleges be affiliated to the 
University. All right, I say: Do ihat. But how 
do they do it? Instead 0f issuing a directive to 
the University which the University    shall    
have    to     comply 
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with, you intimate to the University telling) 
the University that this is what the Royal 
Government of Bhutan wants. The University 
will examine it. The Minister feels, and a lot 
of other people also feel, that our Universities 
are not often in a position to take a decision. I 
do not agree wi But I say that in case the 
university cannot take a decision, then the 
matter can be referred   Visitor, who is the 
President of India who is bound by the advice 
0'f the Ministry. In other words, their purpose 
is achieved, and in the process the self-interest 
of the University is not hurt. I will not be 
satisfied with this kind of Bill (Time bell 
rings). The Delhi University can feel greatly 
hurt. Why not ask them gracefully? This is not 
. the way to handle Universities. I am making 
a request to.... 

MR. DEPUTY CHAIRMAN; You have 
made your submission. It is clear. 

DR. SARUP SINGH: I am making a 
request to the Minister kindly to see the spirit 
0f what we are saying, because We are 
helping the Ministry Of Education to achieve 
their purpose in a more  grace'ful  way. 

MR. DEPUTY CHAIRMAN: That will 
do. 

DR. SARUP SINGH: I approached the 
Minister before making this request here. I 
requested her kindly to examine what we are 
saying and kindly to change the language of 
the Bill because, as it is, most Universities are 
demoralised. Why add to their 
demoralisation? 

PROF. RASHEEDUDDIN KHAN: I am 
moving1 this amendment for tw0 reasons. I 
hope that the Minister of State for Education 
who bad benignly ignored even to mention 
some QI the points I had raised earlier for her 
consideration 'for reasons well-known  to  
her,   might    even   at 

901RS—11 

this   hour    attempt    to    find     ome 
rationality in my submission in order to avoid 
embarrassment to the    Government   of   India   
and   the   Ministry of Education  and  the    
University  of Delhi.    Sir,  motive No- 2 is the 
.historical   archivical   motive.     In   a   de-
mocracy, the 'word'" shall be consigned to the 
archivical record to    preserve that some  voice 
was  raised in defence   of   some   principles.     
Had   I been satisfied  with the other amend-
ments,  I  would  not have    moved it. In   other   
words,  I   am   not    satisfied either   with  the     
amendment  0f  Mr. Shahabuddin  or  of  my   
distinguished colleague Dr. Siddhu 0r of Dr. 
Sarup Singh   who   have   accommodated   the 
Government.    I  think  it  is  very important for 
the Government of India to  respect  the 
autonomy  in    its  entirety and I hope that the 
autonomy shall   not  mean     refusal     to   
comply with  the legitimate  national  interest. 
Why should  any    university    do    it. Mrs.  
Kaul said that there are words which they  had 
to use.    Is the only wor^  available with the 
Government of India is the word 'direct'?    Ig 
that the only word, the only ethos, which they 
would like to use vis-a-vis a university?    If so,   
mildly   I  would say that   I   am    disappointed    
with     the choice of words.    I hope they 
understand   the implication  of what    they are 
saying. You can use 'recommend' or  'strongly    
recommend'.    You    can advise.    As  a  matter  
of  fact,  which Vice-Chancellor  of  the    
Indian  University   under  tthe   present  
circumstances would not oblige the Govern-
ment of India?    Now, levity on Treasury  
Benches  is  an    eloquent    commentary   of  
the    seriousness  of    the subject.    At   least,   
Sir,   you    should hear me,    look at me.    It is 
a dirge of the dying spirit which will not ba 
recognised.    Let  me  make  a    dirge. Please 
vote at least in favour of not using the word  
'direct' vis-a-vis the autonomous university.    
You can use the word 'recommend'. You    can 
use the  word   'advise'.     So,   my   amend-
ment    No.   1 is    that   instead of th» word  
'direct'  pleagg insert   the word 
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'recommend' If you can 30 it now, I shall feel 
complimented. I feei that many people will 
be happy. 

My second amendment ig much more 
important. It is important to have different 
viewpoints in the university bodies or 
statutory bodies. If you ,give thig 
recommendation, I find no reason why the 
Academic Council of the University of Delhi 
would not recognise it. I really cannot 
understand it. Are we assuming that only 
Members Of the Bureaucracy or Members 0f 
Parliament are custodians of national spirit 
and conscience of patriotism and that our 
educationists in the universities are people 
whose patriotic zeal is inferior to these 
categories? I would most respectfully 
suggtest to respect the Academic Council. Of 
course, they will understand the implication. 
You say: 

 . the Central Government may, if it is of 
opinion that it is necessary or expedient so 
to do in the public interest, direct,"by order 
in writing, the University to admit to its 
privileges any institution situated outside 
India and the University shall be bound to 
comply with such direction." 

I am hundred per cent in favour of promoting 
international relations. The only thing that the 
University would say is that the Ministry of 
Education may also assure themselves of this 
and this point. This is a very simple 
amendment. But, Sir, if the reason ig to be 
substituted by numerical strength in the 
House, you have the strength and you have 
the will. I don't have either the strength or the 
will. But if reason is capable of appealing 
even t0 those who are in authority and power, 
however much they will be able to understand, 
they may agree to the proposal even at the 
eleventh hour. 

SHRIMATI SHEILA KAUL; Sir, my good 
friend, Prof. Rasheeduddin was just 
mentioning about the term 'direct'. I hjave 
already mentioned about it. I am sorry, I have 
to repeat again that the purpose of the 
amendment is that instead of issuing' a 
directive to the University, the Government 
should recommend affiliation. It is not 
obligatory on the part of the University to 
accept the advice or recommendation. And 
their refusal may put the Government in an 
awkward position vis-avis the friendly foreign 
country and will affect India's relations with 
that country adversely. Therefore, I am sorry, 
the amendment cannot be accepted. 

DR. SARUP SINGH: What about my  
amendment? 

MR. DEPUTY CHAIRMAN; She is not 
accepting any amendment. Now, I shall put 
amendment No. 1 to vote. 

DR. SARUP SINGH; Would the Minister 
say something about my amendment? 

MR. DEPUTY CHAIRMAN: She is not 
accepting it. She has already explained. 

SHRIMATI SHEILA KAUL: I am not 
accepting. 

SHRI SYED SHAHABUDDIN; Let her 
say that. She has not said a word. 

MR. DEPUTY CHAIRMAN: She has said 
many times that she is not accepting the 
amendments. Now, I shall put Amendment 
No. r~by Shri Shahabuddin to  vote. 

The question  is: 

1. "That at page 1, for lines 11 to 15, the 
following be substituted. namely:— 

'the University may, if it is of the 
opinion that it is necessary or  expedient  
so t0 do  in public 
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interest, after obtaining the re-
commendation of the academic council 
and after informing the Central 
Government, admit to its privileges any 
institution situated outside India unless the 
Central Government objects To the propo-
sal in writing within thirty days of the 
receipt (Jf the intimation.' " 

The motion was negatived. 

MR. DEPUTY CHAIRMAN, NOW, I shall 
put, Amendment No. 2 by Dr. M. M. S.   
Siddhu to vote. 

The question is: 

2. "That at page 1, lor lines 11 to 15, the 
following be substituted, namely:— 

'the University may, on a proposal to be 
initiated by the Government of India in 
this regard, admit to its privileges any ins-
titution   situated   outside   India. 

In case the university, for reasons to be 
recorded in writing, is unable to agree to 
the proposal of the Government as above, 
the matter shall be re'ferred to the Visitor 
whose decision in the mater shall be final.'" 

MR. DEPUTY CHAIRMAN: The Noes 
have it. 

SOME HON. MEMBERS; No, Sir. The Ayes 
have it. We want a division. 

MR. DEPUTY CHAIRMAN; It is so late in 
the evening), all right, those in favour of 
Amendment No. 7£ may please rise in their 
seats. They are 16. Those against the 
amendment may please rise in their seats. They 
are 20. The Noes have it. The Noes have   it. 

The motion was negatived. 

MR. DEPUTY CHAIRMAN. Now, I shall 
put Amendment No. 3 by Prof.   Rasheeduddin  
Khan  to  vote. 

The question is: 

3"That at page 1, line 12, for the word 
'direct' the word 'recommend' be 
substituted." 

The motion wag negatived. 

MR. DEPUTY CHAIRMAN: Now I shall 
put Amendment No. 5 by Prof. Rasheeduddin 
Khan to vote \ 

The question is: i 
5. "That at page 1, line 14, after the word 'shall' 
the words 'consult its concerned    statutory 
authorities regarding  such   a   
recommendation, i       and take action 
accordingly' by inserted" 

The. motion was negatived. 

MR. DEPUTY CHAIRMAN; The 
question is: 

That Clause 2 stand part of the Bill. 

The motion was adopted. Clause 2 was 

added to the Bill. Clause 3 -was added to 

the Bill. 

Clause  1,  the Enacting Formula and teh 
Title were added to the Bill. 

SHRIMATI SHEILA KAUL.- Sir, I beg 
to move; 

"That the Bill be passed." 

The question was proposed. 

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal); Sir, this piece of 
legisation has fully revealed the genius Of 
the Government to turn sour even a 
wholesome thing. What is otherwise 
desirable hag been presented is the most 
undesirable fashion and the thing is simply 
revolting in respect of a university which is 
an autonomous body. 

Sir, the Minister stated that this is the 
legal language which shall have to be 
complied with. It can never be the legal 
language. From the legal point of view it is 
poorly drafted. From 
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the academic point of ,view it is re-voltingly 
drafted. The Government would have done 
well to take time and to redraft the Bill with 
the aid Of such of us as are in agreement with 
it but who, because of its revolting nature, 
have been forced to oppose it tooth and nail. 

MR. DEPUTY CHAIRMAN; The question 
is; 

"That the Bill be passed." The 

motion was adopted. 

MESSAGES FROM THE LOK SABHA 

(I),  The       Anti-Apartheid       (United 
Nations Convention) Bill, 1981. 

(U) The Merchant Shipping (Amendment), 
Bill, 1981. 

SECRETARY-GENERAL: Sir, I have to 
report to the House the following message8 
received from the Lok Sabha. signed by the 
Secretary of the Lok Sabha. 

(I)      ' "In accordance with 
the provisions of Rule 96 of the Rules "f 
Procedure and  Conduct  of      Busines  in  
Lok 

Sabha, I am directed to enclose herewith 
the Anti-Apartheid (United Nations 
Convention) Bill, 1981, as passed by Lok 
Sabha at its sitting held on the 31st August, 
1981." 

(II) 

'In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the Merchant 
Shipping (Amendment) Bill, 1981, as 
passed by Lok Sabha at its sitting held on 

the 1st September, 1981." 

Sir, I lay a copy of each of the Bill*    ' on the 
Table. 

 

The House then adjourned at thirtytwo 
minutes past six of the clock till 
eleven of the clock on Wednesday, 
the 2ntt September, 198L 
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